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NATIONAL RURAL EMPLOYMENT GUARANTEE BILL* 2004
MR. SPEAKER: Now we come to tem No. 23.
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MR. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill to provide for the enhancement of livelihood security of the poor
households in rural areas of the country by providing at least one hundred days of guaranteed wage
employment in every financial year to every household whose adult members volunteer to do unskilled
manual work and for matters connected therewith or incidental thereto."

...(Interruptions)
MR. SPEAKER: Please take your seats. There is a system, there is a procedure which has to be followed.

Now, Prof. Rasa Singh Rawat.
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SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, he must refer to the rules and the points that he make. What
is this? ...(Interruptions)
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MR. SPEAKER: Prof. Rasa Singh Rawat, you have to indicate the reasons why you are opposing the Bill.
PROF. RASA SINGH RAWAT : Sir, | am telling the reasons why | am opposing this Bill.
MR. SPEAKER: You cannot go into the merits of the Bill.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, he is opposing the Bill. Let him say on what ground he is opposing the Bill.
...(Interruptions)

MR. SPEAKER: Shri Bansal, he is opposing the introduction of the Bill.
Prof. Rasa Singh Rawat, you formulate your points.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, only legislative competence is the ground available to him. ...(/nterruptions)
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MR. SPEAKER: Thank you very much for your co-operation.
Now, Shri Ramji Lal Suman.

...(Interruptions)

SHRI PAWAN KUMAR BANSAL : Sir, | am on a point of order. ...(Interruptions)

MR. SPEAKER: Prof. Rasa Singh Rawat has finished it. Now, | have called Shri Ramji Lal Suman to speak. Shri
Bansal, you reserve your point of order.

Shri Ramji Lal Suman, you know the reasons on which you can oppose it.
st Irsiiene gae (fhawma) : @ 4 e 1e-3 @l ) @6 9w g

TS HEIGA IR FHIE A1Ed &, O S 2, afergl

st Eshiere e ¢ s TEgE, 78 P 5 8 1 s aaw g

ITETE HEIGA : 3791 WA €, 7@ ff 39 o IR @ €

At Iwsiiera e w) A e T R @ g

MR. SPEAKER: We solemnly make the rules and we solemnly break them.
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MR. SPEAKER: That is not being recorded.
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MR. SPEAKER: Please do not misuse the opportunity.
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MR. SPEAKER: You know, as a Minister you dealt with this matter.
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MR. SPEAKER: Thank you very much.

SHRI KHARABELA SWAIN (BALASORE): Sir, | have given the notice.

MR. SPEAKER: | am sorry it has not come in time. The notice is not according to the rules.

SHRI KHARABELA SWAIN : | will only speak a minute.

MR. SPEAKER: It is not according to the rules. It is beyond time. | would not allow.

SHRI KHARABELA SWAIN : | have given the notice. ...(Interruptions)

MR. SPEAKER: | have given chance to all the hon. Members who have given proper notices.

...(Interruptions)



MR. SPEAKER: | am sorry.

Mr. Varkala Radhakrishnan, your notice is not in proper form.

SHRI KHARABELA SWAIN : My notice was in proper form.

MR. SPEAKER: But it is not in proper time.

SHRI KHARABELA SWAIN : You have allowed Members in certain cases. | will take just one minute.

MR. SPEAKER: | have disallowed Mr. Varkala Radhakrishnan. | have allowed those hon. Members who have given
notice in time according to the rules. Maybe, you have extended the rules a little. | am sorry.

SHRI KHARABELA SWAIN : You have also allowed Shri Sushil Kumar Modi.

MR. SPEAKER: | have not allowed Shri Sushil Kumar Modi. | have not allowed Mr. Pradhan because the notice is
not in time.

SHRI KHARABELA SWAIN : | will just speak for two minutes.
MR. SPEAKER: You may speak, but it will not be recorded. | am sorry.
SHRI KHARABELA SWAIN : Please allow me.

MR. SPEAKER: This is the problem. You do not follow the rules. You are a Chairman of the Committee. You
temporarily sit here and decide.

SHRI KHARABELA SWAIN : You give me one minute. | will complete in two or three sentences. ...(Interruptions)
MR. SPEAKER: All right. You complete it in two or three sentences, and do not take a long time.
SHRI KHARABELA SWAIN : Thank you, Sir.
MR. SPEAKER: But this is not to be treated as a precedent.
SHRI KHARABELA SWAIN : No, Sir. We do not treat it as a precedent.
MR. SPEAKER: Shall | give you a copy of the Constitution!
...(Interruptions)

SHRI KHARABELA SWAIN : Sir, whenever a Bill is to be introduced, the Ministry has to give seven days' prior
notice.

MR. SPEAKER: This is not a constitutional matter.
SHRI KHARABELA SWAIN : It has not been given.
MR. SPEAKER: | have waived that condition.

SHRI KHARABELA SWAIN : Secondly, at least two days' notice is to be given by way of circulation before it is
introduced. It should have been sent to us two days ago.

MR. SPEAKER: No more.

SHRI KHARABELA SWAIN : It has been given to us only today morning. It is politically motivated. The introduction
of this Bill is being done keeping in mind the elections in Bihar.

MR. SPEAKER: Not to be recorded.
(Interruptions)*
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MR. SPEAKER: You said, you would speak for only three sentences but you are going on. Now, nothing is to be
recorded except the hon. Minister's speech.

(Interruptions) *
MR. SPEAKER: Do you mean to say that | shall have to get hold of him and see that he is punished?

...(Interruptions)
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MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the enhancement of livelihood security of the poor
households in rural areas of the country by providing at least one hundred days of guaranteed wage
employment in every financial year to every household whose adult members volunteer to do unskilled
manual work and for matters connected therewith or incidental thereto."

The motion was adopted.
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